CENTRAL ADMINISIRATIVE TRIBUNAL
o JABALPUR B ENGI
JABALPUR

Original ZApplicatian No, 652 of 2004

Jabalpur this the_ jgth day of _August,! _ 2004

‘CORAY

Hon'ble Mxdi,P, Singh, Vice Chaiman
Honk'b;e Mr.,A.K, Bhatnagar, Mewber (J)

Kaml eshwar Kunar Jain S/o late shri Haaiyalal Jaim,]
Aged about 61 years, R/o 1272, ool Sagar, Gathay

Jabalpur,
By Advocate Shri S.K, Pathak
Versus_

1. Union of India through Secretai:y,‘ Ministry of
Defmnce, South Block, New De}hi-,

2. Union of -India through Secretary, Ministry of
Personnel,; Public GrievanCes & Pension, Deptt.
of Personnel & Training,f North Blocky New Delhi.

3. Director Gemeral of Ordnance Services, Amy Head

| Quarter, IHQ PO, New Delhi,

4, The Officer-in.Charge, Aoc(Record) 0 Trimughéery
Post;j P4B. No43, Secunderabad(A.Py)

5. The Commamdant, Cemtral Ordnance Depot; Jabalpur,

: ‘Respondents

Nongrappeared | =

ORDER (Ozxal )

By Ham'ble Mz M.P, Singh,j Vice Chaimam

By £iling this O.A. applicant has sought

directim to respondents to release his retiral benefits

-including the Provident Fund &mount,] Pension at enhanced

rate, Commutation value, gratuity etc. to be paid to him

/ (eePFe2/~



forthwith, Fram the 0.A, filed by the applicant, we find
that this Tribunal while deciding the O+A. N04210/03

on 02.08.2004 has directéd the résPonde;zts to grant the
benefit of promotiom to the applicant to the post of
Ordnance Officer(Giv.). This order was passed only on
02.08.2004 and certified copy of the order has been given

h 10.08,2004, and today i.e. 19,08.2004 the applicant

is asking for a relief to grant him his reftiral benefits

at the enhanced rate, Since only a week has beel:z:; :g

the Tribunal has given the order, this O.A. is preunatures.
Th e applicant has also not exhausted the departmental remedy
available to him to make a representation.for’ his grievance.

2¢ In these circumstances, we deem it appropriate
to direct the applicamnt to file a represe\ata’;.ion before |
the respondents within 4 weeks from today. If he complies
with this, then the respond@its are directed to take a
decision on his representation within 3 months f£rom the
date of receipt of representation by passing a detailed,
speaking and reasmed order with communication to the
applicant, 7The O.A, stands disposed of at the admission

stage, No order as to costs,

et
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